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Date of Order: 1O-02--98., 

Horible Mr,Justjce $,NMa1ljckVjce_Chajrman. Present; 
Hon'ble Mr.S.Dasguptar  Administrative Merrer. 

M?iGLU NAYA}( 
_vs_  

UNION O INDIA k ORS. 

For the petitioner: MrK.Sarkar4  counsel, 
For the respondents: Mrs,B.Ray1counsel 

0 RER 

Aftr hearing the ldcounsel appearing for the parties, 
the application is admitthd for adjudiction. 

Reply and rejoinder are already on record. Registry is 
directhd to enlist the matter for hearing aôcording to its 
chronological positton and on its own turn. 

Ldcounsel,appearing for the respondents, is directed 
to cause production of the connected departmental records at 
the time of hearing. 

Plain CO: to both the parties. 
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(SDasgita) 	 C .N.Mallic) 
Member(A) 	 Vice-Chairmn, 


